IN THE CENTRAL ADMINTISTRATIVE TRIBUNAL
PRINCTPRL, BENCH, NEW DELHI
* & *
OA 1160792 29.04.1992
CGHRY G.L.. RAINA .. JAPPLICANT
Vs,

UNTON OF INDIA & ORS. . . .RESPONDENTS

CORAM

HOMTBLE SHRT J.P. CHARMA ., MEMBER (1)

FOR THE APPLICANT .. .SH.D.K. RUSTOGI
FOR THE RESPONDENTS . . HONE
1. Whether Reporters of local papers may
be allowed to see the Judgemeant.?
7. To be referred to the Reporter Or not.?

ORDER (ORAL)
{DELIVERED BY HON'RLE SHRI J.P.SHARMA, MEMBER (1)

The appl icant., xecutive Bngineer (El ectrical ) working
under Ministry of works and Housing has alleged that his date
of birth recorded in the service record 1s wrong. He  has
further stated that be is going to retire LOMOTTON, i.e.,
20.4. 1992, The learnad counsel for the applicent argued that
the recor of date of bisth of the applicant is at & place

which 1s now Koown as occupied part of Kashmir. :

Mo, therefore, wants  that he should be given  two

months? time to file that record. The applicant. is an aducated




garetted officer and has already put a long standing in  the

service., AU this stage, the les

rned counsel for the applicant

ires that the matter be adiourned for bwo months. But. T do

not, think  that it is sued a matd

o where the adiooroment.  can

be granted for filing the record.  The applicant. is at liberty
PO '[M., ‘a0 ) :{.A,'}mz{;n{? M
to File the aoolicsetion L with the record at any  time, be

acdvised, The present. application, tharefore, is

#

disposed of in limini not. maintainable. “{5 19(3) #fte AT ANl
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(J.P. SHARMA) °
MEMBIER ()
29.04.1992
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